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OA.158/99 dt.6-4-20n0

Order

Oral order (per Hen. Mr. B.S. Jai Parameshwar, M(J)

Heard Mr. B. Madhusudhan for Mr. P. Sridhar Reddy,
learned counsel fer the applicant,amg Mr. M.C. Jaceb fer
Mr., B, Narasimha Sharma fer Respendents 1 and 2 and Mr.
V.V. Anil Kumar, learned ceunsel feor the responients 3-6.
i. The applicant has filed this OA sraying to declare
the order ef the Govt. eof AP, General Administration
Dept. in meme No.386/SPL/B/94-31 dated 16-1-1398 rejecting
the claim ef the spelicant fer inclusien of his name in
the select list ef 1991-92 for premetion te Indian Admi-
nistrative Sergice of Andhra Pradesh cadre whijle premoting his
judier és illegal and arbitrary and set asi@e the same.
Consequently direct the respondent te premete the applicant
notienally as Member of Indian Administrative service frem
the date of his junior Sri N. Ranga Reddy was premeted i.e.
13-4-1992 with all consequential benefits,
2. The applicant was net considered for premotien te the
IAS Cadre of AP State aleng with his junier Sri N. Ranga
gédéy due te nen~interpelatien ef his name in the‘feeder
categery of Deputy Coellecter. Hewever, the errer was neticed
and hence the applicant was considered bytfeview by selectien
te the post eof IAS Cadre of AP State in the year 1991-92,
But in 1992-33 his junior N, Rangae Reddy was considered for
premetion. That wmms review selectien was due to the judge-
ment in OA,398/94 dispesed of en 30-7-1996.
3. The respendents submit that he was net feund fit fer

premetion as the 3pplicant was graded enly as "geed" and
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"

these who haég ebtained "very goed" were selected and
appeinted te IAS Cadre as theres were ne place for these
whe havhk g:i?ﬁgood“ for inclusien in select list ef

1991-92 and 1992-93,

4, The abeve has b=en clearly indicated in the impugned
letter dated 16-1-1998, The relevant pertien ef that

rejectien erder reads s follows:

*On the basis ef an everall relative assessment ef
the service records ef the officer, the review selectien
cemmittee did net recemmend any change in the sélect list
ef 1991-1992 as well as 1992-93 for prometien te IAS,
Andhra pradesh Cadre."

5. The Apex Court had time and again ebserved that the
Ceurts er Tribunals cinnot sit on the preceaedings ef the
Selectien Committee unless malafides are attributed te the
members of the DPC. @3 the Selection Committee is manned
by senier efficers with preven integrity. In the present
Case the Select list te the post of IAS is being done by a
Memberef the UPSC and other Senier Officers of the State
Government. Hence, it {s inaepresriate te sit en the -
Selection Committee whehone malafides en the Members are
attributed in this OA. The aeoplicant has alse net breught
eut any weint.in this 0A te state that seme of the Members
were orejudiced against him.

6. In view of the abeve, we find no'merit &m the Select
Committee has rightly rejected in view of gradings ebtained
by the apelicant.

7. In that view ef the matter we find ne merit in the 0Oa

and the OA is dismissed. No casts.

he

-etpkigggﬂl’) Member (Admn.)
— Dated : 6 Awril, 2000 T
Dictated in Owen Ceourt ]{
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